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Child Development Services pro-
gramme of the Central Government,
Children are provided nutritious feed.
For this purpose Balsevika Centres
are opencd at vorious places in  the
country. Under the same programme,
pregnant mothers are also provided
rich food. Mothers are also given
education for proper bringing up of
children,

There is severe scarcity of nutritious
food for the mothers and babies of
¥Kalahandj district of Orissa and many
children are facing untimely death
dye to this. QOut of the 18 lakhs of
population of this district, more than
20 thouszand children are suffering
from diseases which are caused hy
malnutrition and lack of baby food.
Their physical and mental growth is
not possible if they are neglecied any
further. The baby food supplied by
the Social Welfare Department
through the blocks is very insufficient.
There are certain complaints of gross
misuse of bapy food is the Golamunda
black of Kalahandi district.

Due to lack of proper educatlon,
the mothers belonging to the poor
commuynity are unable to take proper
care of their children. They are
quite ignorant about the child welfare
schemes of the Government which are
under operation in this district,
Therefore, I urge upon the Gov-

ernment to open large number
of ‘Bal Sevika Centres jn all
the 16 Tblock of the Kalahandi

district in order to train and
educate the mothers to take care of
their children and utilise the facilities
thet Government is making available
to them. Social Welfare Department
should implement the child welfare
programmes throughout the districet
vigorously, Steps should be taken to
save the children from untimely
death by providing sufficient nutriti-
ous food. Necessary guidelines should
be given to the State Government to
check the misuse of baby food.

{v) Neep ror CONSIDERATION OF
DEMANDg OF THEg INDIAN IMMI-
craTiON GuLr CoUNTRIES.

APRIL 1, 1981

Rule 377 348

SHRI K. A. RAJAN (Trichur):
Sir, the representatives of the Kerala
Muslim Cultural Centres in Kuwait,
the United Arap Emirates and Quatar
in a memorandum to the Centre
through the Kerala State Governor
have put forth the following demands
for sympathetic consideration: -

1. Creafion of a geparate Union
Ministry to attend speedily to their
problems.

2, Setting up of 2 cultural centre
in ecach Indian Emuassy in Gulf
region.

3. Embassies to be empowereq to
dea; with local government and
employers on problems of immi-
grant workers like termination of
contract and accidents.

4. Each Embassy to have at least
one official with a knowledge of
Malayalam. ~

5. Reduction in the Air fares and
establishment of an International
Air Port at Kozhikode,

G. Customs duties 1o bhe lowered
from 320 per cent to 120 per cent
andg freight allowance to be raised
on goocds worllh Rs, 2000/,

7. For more favourable terms for
expatriate employees to invest their
savings jn Indian Banks.

8. Conslructicn of housing colonies
for families oy Indians abroad.

9. Priority in allocation of cement
to them against remittance from
abroad.

10. Reservation of seats in Educa-
tional institutions for their children.

I urge upon the Government that
the case of Indian immigrants in Guilf
countries whose annyal remittances
g0 to polster the nation's depleting
foreign exchange reserves, be taken
into serious consideration.

(vi) NEED FOR A LOCAL TRAIN BETWEEN

BHAUDARS ROAD T0 JAWAHAR

NAGAR DEFENCE FACTORY IN MAHA-
RASHTRA
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(vii) NEwg COVERAGE ON NATIONAL
ISSUES BY ALL Inpia Rapio
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